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GENIRiL ... 	 .DMINIST.RAT lyE -IE1BUI\IAL 
1 	 . 	 GUWHATI BENCH: 

.1 	 . 

ipplecation No.4j _/2001 

	

•Ap pie c' 1an (s) 	
& 

Repondat(s):- 

..Advoce fr the çplicant 	
i 	 4. 

AdvOcae for the Respond ad: 

Nptes  o L~t ~~t e PR e q s t rL 	bat e 

8,12.01 	Heard Sri A.K.Roy, learned counsel 

C. F. 	5Q/diposited 	 Par the applicant. 

vide P / 	' 	5~ 	 The application is admitted. Call 
Dated •••• 	 . 1 	for the records. 

1 DyRe'g 	' 	 List on 21.1.2002 for order. 
• 1 

Nember 	 Vice..Chaiiivan 

£T,/a 	16 	.4LØd mb 	 . 

t2I 	 g/2 	J 21.1.O2 	. Mr.S.Sarma, learr,eO counsel appea 

ring for the responaenbs seeks 4 weeks 
/ 	 timeto Pile written statement. Prayer is 

al 
	 allowed. List on 19.2,2002 for order. 

I I 	 . . 	 Member 	 Ixce-Lhairman 

	

mb. 	. 

	

l-u. _cJ 9!.A,+42A 	 12i 	 Mr.U.K.Nair, learned coun-iippea- 

	

1  ' 	 ririg on " 'e 	 S r or t* Mr. S.-a, learned 

1counsel for 	a respont nts, prayed for 
tio2_ 	

fjrtherf'our wee, 	me to rile written 

stat:m anton b 	If 	
2 we it  

L 	
may tak necessary stepsof' 	vice of 

- 	 No.1 within 	ee 

::ksom:::  

II 	
I 

N 	 I 



1912.02 	Mr. U.K,Nair, learned coun- 

Ct2..c&, 	ip1'o 	 sal appearing on behalf of Mr. S.S4rma, 

learned coun3el for the respondents, pra- 

	

Coiia._ 	 yed for further four weeks time to Pile 

:wrjtten'statement Prayer is allowed. 

The applicant may take necessary steps 

of service of notLc.e for respondent No.1 

within three weeks from today. 

t--- 	 . 	,........ 	List on 20.3.2002 Par order. 

......................... 

	

I 	 C 

	

Member 	 Vjce-Chi man 

mb 

20.3.02 	List on 25,4.2002 to enable thee 

Respondents to Pile written, statement.. 

UA
1  

Member, 	 Vice-Chairman 

mb 

List on 20/5/2002 to enable the 

Respondents to file written statement. 

	

L&L . 	 . 	 . Member 	 Via eChai rman 

mb 	 . 

20.5902 	No written statement sofar Piled. r rj 
List. the matter for hearing on 27.6.2002. 

In. the meantime, the Respondents may file 

wiittGn statement within three weeks from 

today. . . 

Nb 

c 'e  

•. 	. 	,,. 	C 
n 	 Member .. 	 , . . t/ 	Vice-Chairmani 

2- 	 .. 	'. 	mb  

/ 
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Notes f the Registry Date 	
Order of the Tribunal 

H 	 it 

Heard Mr I.Gogoi,learned counsel - 

for the applicant. Mr S.Saxma, learned 

counsel for KVS stated that he has 

some difficulty in appearing in this 

case and accordingly he is not appea-

ring in this case and the authority 
has now instructed Mr M.Chanda,learned 

counsel to appear in this case. 

In the circumstances the case is 

adjourned to 11.7.2002. Let Mr Chda 

file his power accordingly. 

C 

Member 	 Vice -chairman 

ii ?e_ 	. ç& 

Qøt( 	 rQ-L4 

11P;  

29.7 .2002 
	

None appears. put up again for 
hearing on 1.8.2002, 

Member 	. 	
. Vice-chairman 

bb 

1.8.02 	 ?rayer  has been made by Mr.A.K. Roy 

learned counsel for the applicant seeking. 
for soietime to take steps. considering the 
facts and circumstances prayer is allowed. 

List on 20.8.02 for hearing.

'~I~chairman Menber 	 . 	 - 

im 

L 
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Notes of the Registryuate 	 order of the Tribunal •  

30.8.2002 	 Heard counsel for the parties. 

Judgment d1ivered in open Court, kept 

in separate sheets. 

L 	 The application is dismissed in 

,terms of the order. No costs. 

Vice-Chairman 

bh 

.. 	 . 

.• 	 ••••... 
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LiAT± OF JJCIsIoN30:8.2Q02. 

A1' (s) Teachers Association 	 PPLIC  

cptta.OY'.K.o,IGogoi& 	AWVOCAT4 FOR T APPLIjj( A. Bhattacharya 

R1J3 

Union of India & Others. 

JVuCIft, Fo< Tk-IJ. 
SPONNT() 

T-jnHONj MR JUSTICE D.N.CHOWDHURY VICE CH1IRM4N. 

THn HO L3Ls. 

Whether Reporters of local papers may be allowed to see 
the judgment - 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the judgment ? 

4.-ihether the judgment is to be Circulated to the other Benches 

Judgment delivered by Hon'bje Vice-Chairman. 
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CENTRPL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original application No.455 of 2001. 

Date of Order : This the 30th Day of August, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

All India Kendriya Vidyalaya 
Teachers Association (Dimapur Unit) 
Represented by its Secretary 
Project Sewak, C/o:-99 APO 
Dimapur (Nagaland). 	 . . . . Applicant. 

By Advocates Mr.S.C.Dutta Roy, 7.K.Roy 
I.Gogoi & A.Bhattacharya. 

- Versus - 

The Union of India 
Represented by the Secretary 
Human Resource & Development 
Govt. of India, New Delhi. 

Kendriya Vidyalaya Sangathan 
Represented by the Commissioner 
K.V.S., 18, Institutional Area 
Sahid Jeet Singh Marg 
New Delhi. 

The Asstt. Commissioner 
Kendriya Vidyalaya Sangathan 
Hospital Road, Silchar 
Dist:-Cachar (Assarn). 	 . . . Respondents. 

By Advocate Mr.M.Chanda. 

CHOWDHURY J. (V. C.) : 

The controversy pertains to entitlement of HRPI 

in the rate prescribed for "B" class cities. 

1. 	The applicant is an association espousing the 

cause of the 43 teachers working at Dimapur in the 

Kendriya Vidyalaya. It was contended by the applicant 

that since the other Govt. and Semi-Govt. employees are 

getting the H.R.A. of "B" class cities, there is no 

justification in granting the HRA to these 43 teachers 

Contd ./2 



Contd ./3 

: 2 : 

of Kendriya Vidyalaya at Dimapur @ "C" class cities. 

The respondents contested the application and 

stated that Dimapur being a "C" class city the authority 

is lawfully granting the HRA @ "C" class cities to the 

teachers in terms of the Govt. notification. In the 

written statement the respondents also assailed the 

maintainability of the application on the ground that 

the application was filed by an association, which is 

not a aggrieved party. 

I. have heard Mr.A.K.Roy, learned counsel for 

the applicant and also Mr.M.Chanda, learned counsel for 

the respondents. The application is presented by the All 

India Kendriya Vidyalaya Teachers 7\ssociation. The 

association, who is espousing the cause of 43 teachers 

is not a person who can be described as an aggrieved 

person under section 19 of the Mministrative Tribunals 

Pct, 1985. The teachers association, as such, is not 

entitled to claim any HR7, it is only their members to 

claim the same. I am, however, not inclined to dismiss 

the application on the ground of maintainability 

alone. 

I have also considered the merit of the claim 

of the applicant. Mr.A.K.Roy, learned counsel for the 

applicant contended that the other departments, mostly 

the Central and Semi-Governments are giving the HRA @ 

"B"class cities and therefore, similar direction should 

be issued to the KVS for giving the same. I refrain from 



: 3 : 

making any observation in this regard. It is the 

authority concerned to take responsibility of giving 

HRA and the Tribunal is not to sit over the matter on 

the decision of the administration expecting that the 

authority will take steps according to law and pay HR 

to its employees as per rate prescribed by law. In the 

absence of any legal infirmity error apparent of 

the face of the record the Tribunal will not go and 

intervene in every administrative deáisions. 

uhject to the observations made above, the 

application is dismissed. 

There shall, however, be no order as to 

costs. 

D.N.CHOWDHURY 
VICE CH7IRM1N 

bb 
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fT THE ONTR4INT1VE ThI3Ui1AL atj Beno 

(An application under section 19 of the Administrative 
Tribunal Act 1985) 

ORIGIIIAL APPLlCtTION IO. 	/ 2001 

All India Kendriya Vidyalaya 
Teachers Asociat1on (Dipur Unit) 

.Appiicant 

Union of mW & others 
,.....Respondents 

INDEX 

Si NQ 	 Parrq 	 Pae 

Application 

VerifIcation 

Annexure -A 	 1(5 

Annexure -B 	
11 

50 	 Annexure -c 	 12- 

6. 	 Annaxure -D 

7, 	 Annexure -E 

For office use :- 

Date - 

* 	 Signature - 

/ 



• 	 4 
IN THE CEi1TRL Ai• INISTHAT IVE TRIBUNAL 

V 	 GtMHTI BENC 

(An applicat ion under sect ion 19 of the A dmini strative 
• 	Tr1bui1 Act 1985) 

B1WEEN 

All India Kendriya Vidya1a'a 
Teachers AssociatIon (Dimapur Unit) 

Represented by It's Secretary , 

Project Sewak , C/U- 99 APO, 

DIntpur (Nagaland) 

• .........Applicant 

-AND - 

1. Union of India ,represented by 

the Secretary , Human &esource & Development, 

Govt. of Indla , New DhI. 

Kendrlya VIdyalaya Sanga than , 

Represented by the CommissIoner , 

18, Institutiort1 Are, 

ahid Jeet Singh Narg, New Delhi. 

The A s stt. Comiris sic ner 

Kendrlya Vidyalaya Sangathan 

Hospital Road , Silehar, 

Diet- Cachar, (Assam) 

.Respondents 

V 	
1. 	PartIculars of order agaInst whIch this 

appicat1on 1$ made :- 	 V  

This applIcation Is directed agaInst the actIon 

-of the respondents in nonpayment of house rent allow- 

ance to the members of the applicant at the rate of 1 B' 

class citIes for the Central Govt. employees 



-2- 

2. Jurisdi OtioflOf the T riD ul 

The applicant declares that the subject mat:er 

in respect of which this application is made is 

within the jurisdiction of this Honble Tribuhal. 

	

3,. 	t2ZL 

That the applicant also declares th t this 

application is made within the limitation period as has 

been prescribed under section 21 of the Acnirjistratjve 

Tribunal Act 1935 In as much as it is a continuing prong 

on thepart of the respondents. 

4. i.c; of 

	

1) 	That the applicant is a registered association 

of All India lcendrlya Vldyalaya Teachers being Registered 

NO. 10296 . This asEociation fight for all grievances of 

the teachers working under the Kendlya Vidyalaya Sangathan 

and hence Is entitled to file this appflcation for the 

instant grievnce. The Dimapur Unit of the AssociatIon 

represents for the teachers irking In the Dimpur 

This application has been filed on behalf of the 43 teachers 

who are working In the Dimapur since thelr joining in 

the said station and are not getting the House rent allow-

ance at the rate of 'B' class cities. 

One copy of the list showing the names 

and jolnihg date of the members of the 

of the applicant ascjatjon 15 annexed 

herewith as Areu.re -A 

	

ii) 	That the applicant is being represented by It's 

secretary who is also a teacher of the Kendriya Vldyalaya 
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who Is also working at Dimapur and are not getting the 

house rent allonce at the rate of 'B' class cities 

lii) 	That the applicant states that the Kendrlya 

Vidyalaya Sangs.than is an organization under the Ministry 

of Human Resource and Development , Govt. of India and 

hence all the employees of this organizatIon are entItled 

to all the benefits and facilities as Is acissioble and 

and applIcable to the employees of other departments of' 

the Govt. of IndIa • Be it stated that the service 

conditions of the members of the appilcant organization 

are also same to that of the mployees of the other 

department of the Govt. of In.a 

lv) 	That the app1Ic'nt states that it came to know 

that a number of employees of various departments of the 

Central Govt. apprOacher this Hon'ble TrIbur1 claiming 

house rent allonce at the rate applIcable for the 

employees of. the Central Govt. who are working in the 'B' 

class cities of the country and this Iion'ble Tribu al 

dIsposed of all the applications directing the respondents 

of those application /authorlties to pay house rent 

a1lonceto the employees who are working at }Jaga.land 

at the rate of 'B' class cities. After knowing the same 

the applicant submitted one representatIon dated 25.8.96 

claiming the house rent at the rate applicable for the 

employees of 'B' class ctIe$ • But the respondents 

remain Silent for long time and hence the applicant sent 

one legal notIce dated 19.11.96 . After getting the said 

legal notice dated )9.]1.96 , the Deputy Cornissioner 

(Firnce) ,K.V.S sent one reply dated 15.12,97 rejecting 

the claim of the applicant 
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One copy of the representation dated 25.8,96 is 

annexed herewith as Annexure -B 

One copy of the reply dated 15.12.97 against the 

legal notiee is annexed herewith as Annexure -(; 

That the applicant states that after the judgnent 

dated 22.8.95 pasSed by this Hon'ble 10AH Tribunal In 

O.A.NO, 48 of 1981 and judgement passed In O..NO. 42(G) of 

1989 (S,K.Qiose and others 	Union of India & others) 

the authorities of various department refused to pay the 

house rent allowance to the employees posted at Nagaland 

at the ralk rate admIssible to the employees of tBt  class 

citIes showing the same cause as has been shown in the 

instant case and hence the employees of different department 

approached this Hon'ble Triburl and this .Hon'ble Tribunal 

dIrected the %uthorltles to pay the same . Inspite of 

that legal posItion the respondents have rejected the 

claim of the present applicant. In O.A. NO. 20 of 1998 , 

this Honb1e Tributta1 has also passed similar direction 

in the order dated 27.10.2000 

One copy of the order dated 27.10.2000 

passed In O.,NO, 20 of 1998 is annexed 

herewitha as .nnexure - 1) 

That the applIcant sthtes that entire Nagaland Is 

a dIfficult place to get rented house and hence considering 

the same the Ministry of Finance issued an office Nemora-

fldum giving effect that the employees of the Central Govt. 

posted inNagaland will be entitled to house rent allowance 

at the rate of 'B' class cities and that was made appiiea 

ble to the postal and telecom employees only. Being aggr 

ieved with the decision , the employees of the of the other 



department like de1ence department ,doordarsIn , Ministry 

of Information and Broadcasting , Subsidiary Intelligence 

Bureau department , Rai3ey Mail Service under Mini. stry of 

Communication approached this Hon 1 ble Tr1burl and this 

Tribunal allowed those applications directiol tht the 

all the Central Govt. employees wrklng at different parts 

of Nagaland are entitled to house rent alloince at the 

rate applicable to employees of 'B' class cities • Accordi-

ngly , all the employees of other department are gettIng 

house rent ailoance at enhenee rate but the employees 

of the Kendriya Vidyalaya Sangathan are not gettIng the 

said benefIts • Be it stated here that the employees of 

this organisation are facing the same problems of other 

department 

That the applicant states that being aggrIeved 

with the attitude of the respondents the members of the 

applicant sent one legal notice dated 22.6.2000 stating in 

detaIls about the legal position and right of the menbers 

of the applicant to get the erthence house rent • But tnspite 

of the Same ,th respondents are silent about the matter 

one copy of the legal notice date 22,6.2000 

is annexed herewIth as Annejure - 

That the applicant states that reful on the 

part of the respondents to pay house rent allowance at tIe 

rate of B' class cities to the members of the applicant 

association is illegal and unjustified and hence they 

approach this Hon'ble 	Tribunal by filing this applic- 

ation under Your Lordship's protective hd to get the 

same benefits as has been granted to the employees of 

other departhient 
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5, Grounds for reliefs ; 

1) 	Fbr that as the employees  of the other department 

of the Central govt. who are posted at ITagaland are gettIng 

the house rent allowance at the rate applicable to the 

employees of 'B' class cities of the country , the members 

of the applicant asciation being employees of the 

Central Govt. are also entitled to the same and that cane 

not be denied by the respondents showing any cause 

For that as the grounds for extending house rent 

a1lonce to the employees of the other department is 

only non availability of house at Nagaland the the employees 

of the present organisation ,being facing the same problems , 

are entitled to the enhence rate 

For that the respondents can not treat the 

rnenbers of t h e applicant associatIon differently from the 

employees of the other departments /orga ni sat ions. 

For that as the present applicant's member did 

not approached this lion' be Tribunal and as there Is no 

favourable order in theIr savour , they are not getting 

the house rent In enhence rate whIch are applicable to 

the employees of 'B' class cities of the country. 

For that the action of the respondents in refusing 

to pay the house rent allonce at the rate equivalent 

to the employees of 'B' class cities is violatIve of 

Article 14 and 16 of the ConstitutIon of India and hence 

the same is not maintainable en the eye of law. 

For that actIon of the respondents is against 

the all cannons of law and also against the principle of 

law. 
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For that at any rate the actIon of the respondents 

is not maIntainable In the eye of law and hence the same 

is not sustaIrble by any provIsion of law. 

For that as the simmilarly situated persons / 

employees of other department are enjoing this facilitIes , 

the applicant's meners should be provided the same 

facilities for the ends of justice. 

61 	D4ls of remedies exhausted ; 

That the applicant states. that it has.availed 

all the remedies as Stated in paragraphs 4 of this appli-

cation but failed and hence there Is no other alternative 

remeady to it other than to approach this Honble Tribunal 

7. 	Iatter not previously filed or pending 
before any court : 

That the applicnt further declares that 

the members of the applIcant and br applicant has not 

fIled any application, twIt petItion or suit regarding 

the matter before any, court or any other bench of this 

Triburl nor any such application, writ petition or stilt 

is pending before any of them 

8 1 	Reliefs sought for : 

Under the fact and circumstances stated above 

the applicant prays for the following reliefs :- 

1) 	To direct the respondents to pay house rent 

alloiances %JU to the members of the applicant association 

at the rate applicable to the employees of 'B' class cities 

of the country. 

II) 	To direct the respondents to pay the house rent 
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aUonce with effect from 1-10-86 and br w.e.f. the 

date of the joining of the members of the applicant 

association at the enhence rate . 

any other order or orders as Your Lordships m&y 

ddem fit and proper . 

Cost of application. 

Interim reliefs rayçdr ; 

Under the fact and circunstances stated 

above the applicant do not pray for any interim relIefs. 

 

Partlçularq of Indian Postal Order : 

1) I.P.O. NO. 	: 

i) Date of issue 	: 

iii) Payable at 	 a 	o 

I.st of enclosures 	: 

As stated in the Inde2 

(~Q~- ~ 
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VR IF I C A T 1011 

I, Shri 1Iodan Mohan Pra sad Slngh , son of I te 

Gajendra Singh , aged about 43 years , resident of 

Dimapur , Naaland , at present working as Post Graduate 

teacher (Physics ) , Kendriya VldyaLaya , Dinpur , being 

UnIt Secretary of the applicant association , do hereby 

verify that the statements nude In paragraphs 1 to 12 are 

true to my persor1 knowledge and the submissIons made 

thereIn I believe to be true as per legal advice an I .  

have not supres sad any mat erlal fact of the case 

And I sign, this verifIcation ati this the 

day of  

Date 

Place 	
- 	rt 	fr 0 	 OQA 

- 	 - 

A1K 	I 
K V 



NNEXURE - 

ML INDIA KEN1tIYA VIDYALA.Y4, TE.CHERS ASSOCIATION 
(Regd NO. 10296) 

REGION - SILCHAR 
VIDYAL&YA DIMAPtJR UNIT 

Project .Sewak ,C/O 019 APO 
ESTD .- 1972 

LIST OF NBS 
Joining date 

 Dr. M.M.P. Singh PGT(Phy) 3.2,94 
 Dr. V. Surender PGT(Eco) 6,9.99 

3, ShrI, R.Mahto PGT(Hlndl) 2.12.95 
4. Dr.B.PKarn PGT(Bio) 14.12.95 
5, Shri. Rajpati PGT(Eng) 24.2.98 

 Shri K.Alam PGT(4ath) 15.9.98 
 Shri Lahari Singh FGT( Geo) 6.9.99 

8, Srnt. S.L.Upadhay GT(Hindi) 28.3.54 
9. Srnt. J. Begurn GT(Eng) 4,9,96 
10, Shrl Anil Kurnar PGT(Pcm) 1.11.93 
11. Shri T.Pandey IGT(Hindi) 21.8.95 
12. Snt, Jyotsh!na TGT 21.8.95 
13, Shri Purushotiin TGT (Fern) 11.9.95 

 Shri Shyain Bihari TGT( SST) 23.8.97 
 Shri A.K.Sinha TGT(t) 2.1.99 
 Shri B.5,Verrna SUPW 10.11.93 
 Shri Alok BhatacharjeeSUpW 10.11.93 

13. Shri P.P.Saikia PEW 4,9,35 
19. Srnt, B.Mukhopaclhyay Music T. 12.4.99 

 Shri 1rn Prawesh Paul Drawing T. 1.2.99 
 Srnt, Anjall pal FEW 1.10.96 
 Shri Ornkar PEW 20.9.94 
 Srnt. Sanket Singh PEW 23.2.95 
 Srnt. Sinita iha PEW 24.6.96 
 Srnt. Kujani 	Rita PEW 1.10.96 
 Srnt. S. Juyal PEW 7.4,97 
 ant, Shashi Yangla PEW 7.4,97 
 She 	Manish Kurnar Mishra 	PEW 7.4,97 a. She Kamlesh Kurnar PEW 7 0 4.97 
 Srnt. Saraj Slngh PEW 12,4,99 
 Mr. R, Acharya TGr(Pcrn) 1,11,93 

32 She R. l4andal PGT(Eeo) 2.2,2000 
 Sh e  Nahendra Kuiap PGT(His) 4.4.2000 
 Sh e  R.P.$iriha T(IT(Hjndl) 2.1,2001 

35, Sh e  V.C. Gubta TGT(Hiscui) 16.7.2001 
 Sh. K. Balan TUT(Pcm) 23.3.2001 
 Sh, Ham Das TGT(Eng) 18.4.2001 
 Sh. L.N.Yadav Yago 28.4.2000 

39, Sh. A.K.Sah Librarian 21.12,99 
40. Sh, M.E,Ahined PEW 7.12,2000 
41, Sh • V.B • Si ngh PRT 17.1. 200a 

 Sh. K.M.Singh PEW 5,12.2000 
 Sh e  Shree Lal PELT 8.9.2000 

Attested by 

Adv6cat 

4 
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To,  

The 

	

ccL*c 
O&cQ., 	Sox 

Sub:. claim 10-HRA for class D city regarding. 

• • 	the employees of K V ProJect Sewt, sttuated at 
Dimapur are drazing only ifRA entItled for Class C citIes 

Thee employees âf other State and Central GovèrnrnentDepartment 
are getting the flRA u entitled for Class B cit ies 

fl fl 05 5 

Efforts were made to draw the kind attention of all K1,0ndriya 
Vidy*laya Sargathan offIcials regarding this matter and the 
office bearers of Assistant Commissioner Office at Sjlchar 
demclMed the Government Order ermittLng the eml.yees to 
jw fIRA for Class 3 cities, and ve Eert the d.cuents 
çitain1ng to this subject. We 	' ap.nae in this 
rogard .  till date, 

As our basLc right to draw the HRA entItled for 
ClassE cit ies is denined, we have e option to consult a 

	

ol 	to sort out the case. This is.àur y.urkind 
th±oriit ion please. 	S 	 / 

Thanking You, 	 • 

Yours faithfufly, 

	

1 	
\'A' \' •' 	P- 

- 

/ 

* 	~ '-1 	 • 

pr --4 I 	 • 

v+vr 

• 

Attstet? h 
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6 
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No. F.l3d-36_97Jt(VS/i3udqet  

Shri C. Dcvnuth 
Advocite, 	 - 
(Civil & Criminal) 
Dimapur 
N.G4LAND 

Subject: P'aymnt of HR 	t 081  Class city rates to 
hr. M.M. Prasdd sing -b, ttacher, XV Project 
Sewak, Dimapur, 

Sir, 

X am to refer to yourNotice under Section ao of 
Civil procedure, 1908 dated 19/11/1996regarding payment of 
House RntJ Allowance t6 Dr. M.M. Prasad Singh,a teacher 
of XV Projlect Sewak, Dimipur. The matter has been conidred 
in this oflfice  and itc1arjf Led that cit 1ies/towns are 
c1assifie for the purpose of grant-of House Rent AlloWnce/ 
CCi to th Central G6vt. 	ployees (KVS .imployes), on the 
bis1s of te cit1/towns populdtions as reflected in 
decenni1 Census. '\ 	per the latest 1991 Census, Kóhima and 
Dim.dpux have been classiecd us 'C .  Class Cities for the 

7' purpose of I-IRA  vifle Ministry of Finance OM No 2(ii)/93-E.II 
1' (8) dated 14th May, 1993 as citcul-ted by.KV Circular No, 

F. 1251/9 12_KVi/Budget dated 13/Od/1993. Threfre, KVS 
ployes posted in Dimapur are entitled to House €nt Allowence 

at lCI Class city Ratep only. Accordingly, the payment of 
House Rent Allowance being' made to Dr. 1.M. Prasad i as pr 
rules. The request of Dr. M.M. Prasad for payment of HRA at 
'8' Class bity Rates is not in accordance with the rules an 
orders issued by the. Govt. ofIridi.a. 

2. This disposes of your notice under section 80 of CPC I  
1908 dated 19/11/96. 

Yours faithfully 

• 	 / 	
(ç.JL : 

(K.K. BHoJfr 
? t:'rTrri,.z 	P'f,.. -r , 	 • S.. •' çQ 	 •_______________- 

1. Asstt. Cinmissjoncr, ±VS,ht), Si-lchâr with reference to his 
letter No., 3-4/KV/DMP/96.KVS(SR)/10595 dated 26/12/96 
2, 	.0. (L&C). for Lnforrnatic.n & flecessary action. 

- 	4 

LJL-'LII tU1M11ORFINRNCE) 

ttet bX 
	H 

Advo. 



T2 G_Tb 

IN THE ':ENT1AL AwI NIsnu\Ti.v1: '11< I kk 
GUw1wAl1nINCu 

Original ApplictiOn No.20 ot 1990 

Date of decision: This the 27th day of October 2000 

The Hon'ble Mr JusticeD.N. Chowdhury, Vice-Chairman 

Shri T.M. Singh and 13 others 	
:A.plicants 

I; 

All the applicants are working 
under the Assista'ñt Director, 
National Sample Survey OrgaIisation 
Kohima. 
By Advoate Mr A.K. Roy. 

- versus - 

The Union of India, represented by the 
• 	 Secretary to the çoverrment of 1ndi, 
• 	 Iinistry of Planning and 

P rogramme  Implementationi 
New Delhi. 
The Director, 
tationa1 Sample Survey Organist ion1 
(Field Operation Division), 
New Delhi. 
The AsslStáflt Director,  
National Sample Survey9rgafliSatiofl. 
(Field Operation Division), 
Kohiiva. 

. The Administrative Officer, 
tiational Siinpie Survey OrganiSatiQI1 
(Field OpoatiOfl Division) ,' 
Nw Delhi. 	 - 	 Respofldefl.tS 

y Adcate Mr B.S. Basumataryr Addl. C.G.S.C. 

• 	 0 R 15 E - R 
• 	 •-•. 	 ...•, 

/ 

CHODHURY.J.  

The applicants are fourteen in number. All of thorn 

are working under respondent No.3 and posted in Kohima. The 

applicants have moved this Tribnl with Common grievance 

H of refusal by the respondents to pay House Rent Allowance 

(BRA f or srt) as is applicable to Central Government 

employees 	ir 'B' 'clas 	cities. Since the cause of actifl 

 



:-: 

91 

and the relief sought for are same, 3eave is yrnted to the 

applicants to epouse their yrcvance in one single 

pplication ..udner the prvisions of Rule 4(5)(a) of. the 

Central 11dministraLive Tribunal (Procedure) Rules, 1987 

The matter is no longer Ies intergra arid 	in conformity 

ith the earliet deciions of this Tribunal and the 

decisions rendered by te il  Apex Cour 	U. is, therefore, 

ordered that all --ti'e fourteen applicants in this 

application are eitited t.o IPA at the rate applicable to 

Central Gov@rnment employee or ' 1ass citlGS and oflS 

for the. period fron 1.10.1986 or frn the acru1 date o 

posting in Nagaland if the ppstn is s.ub5equ1t to the 

I said date, as the case inaV be, upto 28.Z1991 and at the. 

re  as may be applicable from time to time from 
1.3.1991 

onwards and continue to get the same Lti- the said 

notficatlOfl is in force 

2 	The 	application 	iS 	accordingly 	allowed 	The 

respondents are directed to complete the exerciS' as early 

as possibli at any rate wit'hin a period of three months 

from the date of receipt of this order. 

No order as to costs. 	- 

/ 

IRUE COF' 

H 

gtrii () 

A 	 Trb' 

rn.%i 

Atte3td by.  

A voatc. 
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) 	B . Chhetry B.A.4L1.B 44330 
O-Advocate 

Lhomithi Colony, 
Dimpur: Nagaland 

Ref No 	
T _E hate 

_QIIL_Pr-k_tI9c 
V. 

) 

* 
To 

.4 

I .  
1 The Secretary, 

Human Resource & Dev?1opnent, 
I Govt.oflndia, 

NEWDELHI. 	 - 

2.TheCosdssioner, j 
• Kendriya Vidyalaya Seng!then, 

18, Institutional Area, 
Shahid Jeet Singh Marg, 	- 

EW DELHI 	110 016, 	 . 

34 The Assistant Coissioner, 
Kondriya Vidyalaya. Sangath, 	. 	 I 

Hospital Road, 
SILQAR. 

4.ThePrincipal, 
Kendriya Vidyalaya Sangothan, 	'. 
Sewak Azea, 	

\ 
dO 99 APO.,  
DIMAPUR S 

 

Sir(s), 	. 	
V • 	 V • 	 V.  

I. 	 I have beeninstruct.dby py clients namely (i) Dr. M. U. 
P. Singh,, '(2) Dr.. V. Surender, (3) Shri. R.. Lahto, (4) Dx. -B. P. 
Karn, (5)tshrt. Tapati, (6) Shri. K. ALam, (7) Shri..Lahart 

	

• 	: Singh, (8) Si. S. L.,.VUpyay, (9) Smti. J. Beg, (10) Shri. V 
Anil Ktaar, (U) Shri. 1. Pand.y, (12) Snti. Jyotshna, (13) Shri. 
PurushotxnIn, (14) Shri. Shyam B2hari, (15) Shri. A. K. Sirha. 
(16) Shri, 3. S. VerT, (17) Shri. Alak øhattacharjo., (10) Shri. 
P. P. Saitia, (19) Smti. Be khopadhyay, (20) Shrt. Iarn Prssh 
Paul, (21)'Smti. An3a1I, Pal, (22) Shri. Onkar, (23) Sti. Sankat 
Singh, (24) Smti. sunita Jhi (23) Srnti. Rajant Rita, (26) Sinti. 

V 

	

	 S. Suyal, (27) Srnti. Shashlyangla, (28) Shri. Manish Ktaaz Mishra, 
(29) Shri. Kamlesh Kumar, (30) Kumari Saroj and (31) Shri, B. 

4 

	

	Acharya echors of K.ndxiya Vidyalays, Project Se.k, C/C) 99 APO 
to give this Notice on their behalf which I hereby do as under Z 

clients are the teachers of Kendriya Vidyalaya 
11 Sangath a Departmnent under the Ministry of Htan l.søurces, 

Gqvernmet of India, pozted in Kndriya VV1dY8Y$Ø  Prpject Sek, 

Atcted ci  • 	V 	Contd..2/ 

AkWoa C. 	 - 	
* 

	

• V 	•V 	¶ 	4 	V. 	 TV.-' 	 V 	. 	: 	- 	- 	- 	.. 

1 



j•, ( 	 . 	

; •) 	

; 	j- 	 - ' - 
1 ChIetry B.A.LL.B 44330 

 Advocate 	, 	: 	• 	 , 
.L ; LhmithiCoIony,  

Dirnapu(:'JagaIand1 I. 	 - 

:N 41 
RqfN(i' 'I 	' I 	

I f J • _ 2 - 	 I)ate 2? 	OOO 	I 
, 	I 	•!i 	' 	

' 	! 	• 	 I 	 ! 	 . 	 . 	. 	 . 	. 	. 	 I 	•. 	;:; 	I. 	.1 
c 	99 	. Dirnapur 1  tn:he State. o Nagi1and •  

: 	1 	'. 	Ctr'1 Goveri.nnt Emp1oyees and etit1ed to all Lerifits those ' 
0 	 J 	•. 	p 	,. 	• I •,. 	' j ,  • 	•! l 	. 	 ' 	. 	

I I 	. 	• 	. ' 	.. 	 . 	. 	, 	I 
14• 'are admisib1e to emp1oyes of:other Departments of Central Govern- 

. 	. 	• J •.-IJ 	j 	 :i 	:'i 	. 	 i 	: 	
. 	

I 	 • 	 • 	 • 	 • 	 •• f 
I . •ment. post 	rna d at Oipur 	té ,t in the Ste of Nagaland, 	. . 	. . .. 

•1•• 	i 	
•: 	• ii 	. 	' 	T 	 1 	 • 	 • 	 •I, 	 .• 	 , 	

. 	 I' 	 • 	 •, 	 • 	
' 1 	• 	•.. .,1 	,, • 	 . I . 	 That, thike are precedents and sver1 instancesthat the .' 	I 	•. 	• 	i 	• 	:1 	. 	. 	• I '. 	I 	' 1, 	j • 	• 	. 	. 	. 	: 	l 

! 	h ii i 1 mp1oyees 'of, all ost ai1'theDepartrnentsof the Union of India ' . 	) 	I 	.... 	'. : 	• 	I 	¶ 	I 	' 	r • 	• 	• 	. 	. . 	I • 	I ' 	• 	I 	• 	' 	' 	. 	l  
,(Cntra1 Govt.) at D1maur have beeñ.receivingB-Class Hous

'
e rent :1 , 	I 	I 	' 	' 	•• 	L • •. 	. . 	. 	I 	. 	• ' 	. 	I • ' 	• 	• 	. 	. 	. 	. 	- . 	I'' 	j . 	. 	i'•lI ; 	. 	! 	•;Be it .firth 	rtotedthát âven the State of Naà1añd has gianted 

I ' I 	. 	:. 	• 	: 	.'. 	• 	_ 	' 	. 	.; 	•1 	,' 	•. 	'• 	. 	- 	. 	I., 	• 	• 	_ 	., 	.. 	. 	i 	..... 	. 	; oil,: B..Class husk rent to its ernp1oyes the'se days, Amongst other 
I 	" 	'fo1lowirg are the '  e'ie'nces whicfl re kufrlci.ent tc substanciate 

'rhy,cliort's clairn',fhcduse rnt çyabl bf th Gvt. of India at • 	' 	I 	• 	I. 	I 	I 	- 	I 	I 	' 	' 
B-'C1as ateiithaxraj' payiient thereof." : 	'::',,-; 	 '''.-.:..., 	'•• 

• 41. 1 	FIBSTLY::.:The principle 1aidcI6vn by the Hon'ble Supreme Court in 
• ;- :' 	Civjl 4ealNo.2705 of'1991 UiiO'f India -VS-' Shri, 

I 

 
K*j Ghosh & otiers (copy 'hreof as NNEXUEE-.A was furnish I 

'dtovu with previous Lawyerts Notice) evidening, pay-
;'ment ofh6userer)ta11owances at the B-Class'City's rate 

I 	'to the employees of the Thlecomrnunications&Postal I 	•' 	 I .  
• 	Department posted In the State of Nagaland. 	•• 	- I 	 I 	•. 	 I- I.' 	I 	•. 

. I 	SECDLY':The order' dated: 24.9.93 passed by, the Central Administrar 
:tie Tribunal (cAT) Güwahti .Beñth in O.A. 30/9 ShrjNC. : • 	' 	' 	 • 	.1  •: 	•. • I!DaS & 62 others -VS-i Union- of -Irdia & others (copyrwhex'e.i I' 

	

I 	•' 	 I 	1 , 	• 	. 	 1:1 
of as A3EXURE-.9 was furnj.shed tc ycu with previous 

• 	,• ,. Lawyer's Jot1ce) evidencina paymcnt;'of house rent. 
'al!onces at the 3-Class C1ty 5 i 'rate to the employees 

II 	 of the Cantce, StoreIDepartment, under the Ministry of 	I' T l  
• efence, Govt of India, posted atDimapur, Nagaland. 

- . 1 	I 	 I 	• 	-• 	. 	.' 	• 
I 	ThflpLY : The standing Order No. 743, Rulc 4(111) of Khadi Commissi- 

bn (copy whereof as ANXURE-C was iurished to you with 
previous 	Notice). 

• 	. That, legally y clien's are entitle to house rent allan- 
• 	 cos at the rate of B-Class Cities, whereas, the C-Class houserent 

4 • 	 .whtch was 'given to my client w.e.f. .1986 was topped in 1991 0  whore' •, • 	I 	. 	• 	I • 	• 	• 	• 
- upon the said allowancowas again recoverod from my clients, such 
action of the Government deürves no appreciation. I-iowever,:rny 

t cijorts have boon now In rocoipt house rent, but at C-C1as Ctty's 
• 	I 	• 	rate and nt B-Class which is iUgal and a clear discrimination. 

Contd0.3/..4 

	

-p 	 • 
_______ 	-• 	-- 	•- - 	---• 	•• 	,- 	V 	• 	•. 	 I 	r-t •.... 
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i .  
B . Chiiehy B.A..LL.6 

t7cQe 
Lhornithi Colony, 
Dirnapur: Nagaland 

44330 

RfNo.................. 3 	 Date 	• 	* 

That, myclients on various occasIon have submittàd several 
rcpresentatjon for payment of house rent at B'Class City's rate. 
: Besjdes, the representations,, my clients also served Notie through 
Lawyer, but thoso have not beenacted upon yet and thereby my clients 
have been discriminated and denied their legitimate right to receive 
Blass Cities House rent in grass violatIon of the Provision of 

• 	Indian Constitution and such step-motherly,  treatment has caused 
untold hardships to my c'lients * - The said uncalled for and unbecoming H 
attitude of the. Central Gvernmont has been viewed seriously by my 
clients and intend to proceed in the competent. Court of Law to Protecj 
their afaresajd legitimate claims and constitutional rights in parti 
cular the house rent allowance at such ratà as admissjbleto the 

B-Class Cities both arrearand future. However, my clients sincerely 
• 	want to avoid lLt1gations,d this Notice is being served upon•you 

providing further' opportunity to pay my clients aforesaid Claim 
relating to payment of:House Rent Allowance (Arrear and future) at, 
BClass cities tste which is beIng paid to th 'employees of other 
Departments of Central Government posted in Diapur, in the State 
of Nagaland, withi• 60 days 'from the'date of receipt hereof, 

Under the circumstanccs, I hereby call upon you to paj my 
clients the house rent allowances, at - such ratà as admissible to 

(t_L 	- 	 - 	 - 	
I • 	 arrear and future) and to treat my clients at 

per with the mployees of all other Departmes Of Central Goverment 
posted at Dirnapur In the :staie of Nagaland, withIn a period of 60 day 

front the date of reeipt of this Nøtj, failing whereof my clients 

shall be left with no option, but to soak rmedies in the competent 
I 	• - A ii 	1 	- 	••. 	•• 	- 	• 	- 	- 

• 	 a suchevent the 1..hion• of India in partLcuiar the 
Department concerned shall be further 1iab1 for entire costs and 

	

incidentar thares of such legal proceedtngs), 	 -, 

Please, take Notice of it. 	I 

I 	 - 

Sincere ly 

H 	 •• 	l •  

AttOt9d 'V, 	 (IV9ato 
P. 	 . 	 tLA, 

I 	 Aotatc. 

Advo'ate. 	 Dixnapur I Na1an4 
I 	

, 	 1 

'p 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :GUWAHATI BENCH 

AT GUWAHATI 

Original Application No.455/2Q,Qj,. 

A11 	I,c 	. 	 Vidyalaya 

Teachers Association (flTiur tjnit) 

Applicant 

-VERSUS- 

Union of India and others 

Respondents 

The Respondent Nos..2 and 3 above 

named beg to file their Written 

Statement as follows :- 

That all the averments made in the Original Appli- 

cation (hereinafter referred to in short as the application) 

are denied by the answering respondents save and except what 

has been specifically admitted herein and what appears from 

the records of the case. 

That with regard to the statements made 	in 

paragraph 1 of the application the answering respondents 

• begs to submit that the employees of Kendriya Vidyalaya 

Sangathan posted at Kendriya Vidyalaya Dimapur are eligible 

for payment of HRA as per class city rates.. 



.3. 	.. That with .regar'd .t.o..the staents madei•.para- . 

graph 2 and 3 of the application the answering respondents 

has no comments. 	... 	 . ,. 	 . 	 . .... 

That with regard to thestatements made in para-

graph .41 and 4..ii of the, application the. .anwrn . respon-' 

dents begs to submit that the Unit Secretary, . Kendriya 

idya.lay.a Dimapur is not legally authorised to sue on behalf 

of the All India 'Kendriya Vidyalaya Teacher's Association 

(.AIKvTA) ....as per the Memorandum of AIKYTA in the legal mat-

ters. Thus it is submitted that the present applicants have 

no locus standi to file this application. . . 

That with regard to the statements made' 'in para-

graph . 4..iii ..of the application the answering respondents 

begs to submit that the employees of Kendriya Vidyalaya are 

entitled for pay and.. allowances as decided by the .Sangathan 

from time to time. 

.. 	That with regard to the statements made in pars- 

graph 4..iv. of the application .the answering. respondents begs 

to submit that the representation dated 25..8..96 was not 

received ..by .them.it is further submitte.d that the legal 

.notice dated 19.111996 for payment of House Rent Allowance 

.1.. (HRA) at .B' .Class..city rates was examined in consultation 

with the Ministry of Finance which is the nodal Ministry for 



/ 

00  

- 3- 

issue of orders.regulating pay and allowances and it was 

informed to the, advocate that .employee.s of .Kend.riya . Vidya-

layaare eligible for payment of HRA at 'C' class city rates 

as per Government Orders.. . .• ... .. .... 

7, 	That with regard to the statements nade in para- 

graph 4,v and .4.vi. of. the application the answering respon 

dents begs to submit that so far no orders have been issued 

by the Ministry of Finance for payment of HRA at the rate of 

Class City for Central Government employees posted at 

\aa1and. As such employees of .Kendriya Vidyalaya Dimapur 

ae eligible for HRA at 'C' Class city rates only. 

That with regard..to..the statements rade .inpara-• 

graph 4..vii of the application the answering respondents bog 

to submit that the legal notice dated 22.6.2000 has not been 

received - 

• 9. 	. , That with regard to the statements made in para- 

graph 4...v.iii of the application the .answerin.g respondents 

begs to reiterate what has already been submitted in the 

foregoin.g ..paragraphs.that the employees posted at D.,imapur. 

are entitled for payment of HRA as admissible for 'C' class 

city rates in. terms of Government. of India . Orders . dated 

1?.5,1993 and 3.10,1997. 

Copies of the Government of India orders dated 

14.5.1993 and 3.10.1997 are annexed and marked collectively 



I 

- 4 ,- 

as Annexure.-1. 

10. 	That with regard to the statements made in para 

graph5..1 to 5.vIii of the application the answering respon-

dents begs to reiterate what has been stated in the afore-

said paragraph and state that the grounds are baseless and 

contrary to law. 

11.. 	That with regard to the statements made in para- 

graph6 and 7 of the application the applicant is put to the 

strictest proof of the correctness of the statements made 

therein, 

12. 	That with regard to the statements made in pra- 

graphs 8 and 9 of the. application the answering.; respondents 

beg to state that taking into consideratjn the statements 

andsubmjssjons made by the applicant as well as the Govern-

ments Orders in this aspect and also taking into consider-a-

..tion the statements made by the respondents in the preceding 

paragraphs the present Original Application deserve to be 

dismissed with costs.. 

Verification 
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VERIFICATION 

I. Shri Deo Kishan Saini, son of Sri C.L.Saini, 

aged about 53 years, presently working as the Assistant Com-

missioner, Kendriya Vidyalaya Sangathan, Guwahati Region, 

Maligaon Chariali, Guwahati-12, do hereby verify that the 

statements made in paragraph 	 are true to 

my knowledge and those made in paragraphs  

are based on records. 

And I sign this verification on this the 

day of 	 2002 at Guwahati 

Place : Guwahati 	 / 

DE POft 

Date 



	

Govern dnt of Iflcijrj 	 ' 
Ministry of ..F.jnrnce 

Deportment o EXpencUture.. 

N ew L.'clhI, the 14thL1oy, 1993. 
• 	

0 	
110 	 S  

Subjc-ct :- 	
of CltIC/Lown.o.n the bosjs of 191 Census -. cjront of l - IOUL 	gent A].'ioiicc nd C 0nipnsotory (City) tl1Owflc to CI)ttl GovL. Cflh1loyce5 

Th unders1cnd is di-rect .ed to refer to this Minlstrys O.N. 110 
11016/S/92E11(D) dt. 7.2.63 's mendd froth"tjmp to t.i.rnc. cnd 	 rnnd 	by thi.5 Mini!;Lry.' 	OI No.21.0t1.1/10/ U 7 -E.IIclJ) dt. 507.90, 

COnininj the 1is of C1t1/ts 
e.s i.', 	

and 'C' Clos for the pux'j)ose of grt of H1/CC. to Cen trnl Govt. em;.1 oy e 	,ri'd to ;y tim L I jU ( I j QJ 1 of r -Cl I I I C 11 fl I p I /1 o i Oil LI , I I Of.  19)1 ("OIISUS for the puposo of r3nL of HRA/CCA to Centriil Govt. GITl).loy bun Considered by the Gøvt. The Prcj(Ien 15 flow 1lcscc1to decide timot in cuJ)ersessjon 'of 11 :thr, 	itinj ardors r1oLjn•tO C].Os3ifjctj'ofl of citio/tos fot the 
PU)ose of Jronit of iU/CCi to Cen€ri govt. employ oes, 
Citic-s/ton.s sh11 noi•le-c1jfjed Os 'i.', ''3-i' and for the'. puflose of CCAas cIumroted in AflneojreI 

	

d2 ' CncI 'C C1CSS for 	e puoso of lilA os anumaroted in /nnexure-II to these orders. 

The 1991 CcflU hCS not so for bc-en conducted in the 
ol Jnmnrnu nd IKashinir. In terms of existjnf ordr :rinju: (U. 	is '2' clss for the purpose: beth of iii /C2A Chd Jommnu is 'C #  ci ass for the )ur - Oc of HW. •  

llow.:'vcr, (-LA iS djni;1))tG ot ''3-2' CICSS rates to (-cntri Ur,vL. ciiploy cc-s posted in Jarnmi in term!; o s;)scii. 
oiUur. GontCi.nCd in this Ninistry's 0.i1 No. 2( 54),II(D)/73 
cTh.  

29.0.79. 	HI/CCA at '-2' 'ci.sn ratc. 	t Ccntr.l Cv'I:. 
O 	(5 	

; 	 ) 	toil 	:111 	J 'i ii:' 	r 	((I,,) 	•'p 	I ft 	I 	'' 	 • 	I.;::: 	,m . 	I 
r:mtos Lo C'it:r'iJ. GvL. oimi>.Loyes )O5 Led in 

J CIII1U (UA) shC.il continue to bc admissible until issue Of. 
turLhr ordirs, 	 • 

Th ordcrr7, issued by thi'I1inistry, as listed: t 31.Nos. 
(1) to (5) i thE mar'in, relCtin; to grant of HR)/CC to 
Cn tral Govt. ci: by c-Cs posted u;i thin Lh imiuti cil 
:1. 0i • 	) E.Ii(i) /65 dt. 5 11.74 	

'of 	c±ty/twn at 	
0 

1.
(HJi /LC 	J lhj rCtes in A 	
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, CIkda1i), 1ri . Inr'n.-.'_-r,  

t M 3L)Z1(IWJ.[) (U.-.)  

la 

P-r 	}i.-t(UI)-, •. D.n - -- n, 	:' 
iirhr(., Rjpur(1Js.) , Corft;j. 

, Medinipur,. Haldic, Iirpur 
i3hnupu.r,- i3ankura 

Puru1iy;,  
Icni ;tnj (Ui1 , [ 
3uri, •I3oip6r, Koc11jhr(U..) 
CI1.! :rnjnn, D!jrrn, 

CoriL'I 

- 	
S - 
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NO,2'3Q,Y97.E,//'B) ij .i '' 	 I: 

Government of India 	
I 

I' 	
Ministry of Finance 

(Department of Expendiluto) 
 

- 

New Do/hi (ho 3tdt0b8199111 

OFFICE MEMORANDUM 	! \ 	j 

Subject Recommendations of the Filth Pay Commission Decisions of Government roIatingtograntofcofensafo,y(/) 
Allowance and House RontA/lowanco to Centre/Government employees  

Y 
The undersigned is directed to say that consequent upon thu dociion t'iken by the Government on the recommondations 

	Ii.4/I1 ol the Filth Pay Commission r&ating to the above mdntioned allowances Jda this Ministry's Resolution 
No. 309 1997 the President Is pleased to decide that in modihcation of this Ministrys 0 M No F2(37) E ll(B)164 dated 27 111965 as amended from time to time Compensatory (City) Allowance and Houso 

Rent Allowance to Central Govornn'ent - employees shall be admissible at the following rates 	
i 	i 	r 

C 
(I) COMPENSATORY (CITY) ALLOWAN 	 I 	

,IIl 	 iii 	4.9( 

Pay Range (Basic Pay) 	
Amount of CCA in class of cities  

(Re per month) 

A.1 	A 

(1) 	
(2) 	(3) 	(4)  

Below Rs 3000 p m 	
90 	65 

I; 
	 45 

Rs3000pm to Re 4499pm 	 I125 	95 	I " 65 
Rs4SOopm to As 5999pm 	 200 15o 	100 	65'çr' 

S   As .6000 p.m and above 	 300 	240 	180 
• 	. 

 

- 	 S. 	

.. 

	

(II) HOUSE RENT ALLOWANCE: 	 S 	 S  

Classification of cities/towns 	
Rates of House Rent AllowaneA 	

•- 	

: / 

A
A 1 	

30/, of actual basic pay drawn 	 I I 

I B 1 	
15% of actual basic pay drawn 	

I 2J 
C 	

7.5% of actual basic pay drawn 	. Unclassified 	
5 	

0 	 5% of actual basic pay drawn 	.' . 

	

'I . 	 5 	 ' S 	
•' 

Tha list of citiesltowns classified as A-i, A. B-i and 6-2 for the purPOSO of CCA1s enclosed atAñnxiro 
1,.Tho list Cilies/towne classified as A i,A 8 1 B 2 and C is enclosed at Anox ire II 	
If I I 	

•.'- 

The cias/towns which have been placed in a lower clasGjljcatfon in the above m6ntioned iists, as compared to thair(j 
oxIIing classification shall continue Ic retain the existing clasedicatlon untiffurthororders and the Central Gernment employees 
working therein will 	 ov be entitled to draw the rates of CCA and HRA accordingly. 	

A 
-  

The spocial orders relating to grant of HRA/CCA in lo
I  
calities as listed in parls 2 & 3 of this Ministry's Q.M.No.2(2)/93ti L 11(8) di 14 051993 shall continue to be applicable 

Pay for the purpose of these orders, will be Pay drawn in the proscribed scale of pay j  including stagnation 
and non-practicing allowance, but shall not include any other type(s) ot pay like special pay or personal pay, etc. In the' case,of 
ihoe employees who Opt to r8tain the existing scales of pay, it will include in addition to pay in the pta ovssod scale dearness olloyl,ance and Interim relief appropriate to that pay admissible under orders in ustenco on 1 1 1996 	 'i' 

X. 
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All other conditions qovernin9 prant of CCA and HRAUndOr 6x stingord0$ Ghalt cOn 

Those ordts shaH to oltoctivol m 1•.6..197. For the puriod tram 	
i199G to 31.7 

be drown at the oistihg rates on the notional poy in thprO.(0Vi50d scale. 

Those. ordos wilt appty to ailcivilian ompiQyeOS of the Central Gevornm9ht. The 0 

employees paid I rem the DelncO Sorvico Estim3ts. 
Irt regard to Aimed FocoSPorSOnfl0l a 

orders will be issuod by the Ministry otDolenCO and Ministry of Raitweys, rBp8CtiV6Y. 

In SO 
far as the persons seNin in the Indian AudH & Accounts DopartiT0fla18 

coflCaffl 

with the ComptOlIer & Auditor Gene(*aI at India. 	 . 

m HindierSip1 of th order is 41tached. 	- 

Joiit SecM 

To 	 .. 

All Ministries and DepamentS of 	m e Govc6flt of Inda etc. as per tanda(ddiStut 

Copy torwardCd to C&AQ and UPSC etc. (withusual numr of spar copies) aspo 

/ 	
I 

:- 


